
2759 Written Answers PHALGUNA 8, 1885 (SAKA) Written Answers 2760 

ij' \9 I( 0 0 mA 'lirof if ft¥:rn" ~ I "ljflf 
~ '3'l'p:f 'lirof if; m ~ ~'lf if 
rn ~ I ~ ~ if; ft;m: .mt if; "11m if 
fftrn <'Il1+flT ~ I( 0 0 ~ ellII' 'liT 
mElT ~ ~ ~ ~ I ~ ~ <'Il1+flT 1(0 X 
1(0 lfA ~ I 

('i) ~ ef;;r if; f'li.fTf~ <f.l ~ 
ij'~f~~~1 ~rw~ 
~ if "1'1 f'1l ~ ~ ij' Wf'l if; lill"ll' 
~ ~, l!~ "ljf11 ~ ~T ~iJ ~, 
'Effif <'fliT ~T ~T I 

(IT) ~ ~ '3QiJT I 
Income-tax Assessment in Andhra 

Pradesh 
655. Shri E. Madhusudan Rao: Will 

the Minister of Finance be pleased to 
state: 

(a) the total assessment made in 
respect of income-tax in Andhra 
Pradesh during the last five years 
ending the 31st December, 1963; and 

(b) the recoveri.es made during this 
. period and steps, if any, taken to col-
lect the arrears? 

The Minister of Finance (Shri T T 
Krishnamachari): (a) The total de~ 
mand raised in respect of Income-tax 
in Andhra Pradesh during the period 
from 1-4-1959 to 31-12-1963 amounted 
to Rs. 31,80,14 (000). 

(b) The total recoveries made dur-
ing the same period amounted to 
Rs. 25,37,42 (000). 

All possible steps provided for in 
the Income-tax Act are being taken to 
realise the arrears. 

Estate Duty Assessment in Andhra 
Pradesh 

656. Shri E. Madhusadan Rao: Will 
the Minister of Finance be pleased to 
state: 

(a) the total assessment made in 
regard to Estate Duty in Andhra Pra-
desh during the last five years end-
ing 31st December, 1963; and 

(b) the amount of recoveries made 
during the corresponding period? 

The Minister of Finance (Shri T. T . 
Krishnamachari): The requisite infor-
mation is as under: 

[F igures in Thousands of Rs. J 
- Year;e~----

31-12-59 31-12-60 31-12-61 31-12-62 3 1- 12-63 
(al Total Estate Duty Demands created 
(b) Collections made in regard to Estate 

Duty 
Cardio-Vascular Diseases 

657. Shri Chandrabhan Singh: Will 
the Minister of Healtbi be pleased to 
. state mortality statistics from cardio-
vascular diseases in India? . 

The Minister of Health (Dr. Sushila 
Nayar): Reliable data of mortality 
statistics from cardia-vascular diseas-
es in India in particular is not avail-
able. However, a statement contain-
ing the number of patients treated for 
heart diseases (all fonns) in the hos-
pitals and dispensaries of certain 
States in India from 1955 to 1961 is 
laid on the Table of the House. 
rPlaced in Library. See No. LT-2421/ 
64]. In case of 1960 and 1961 the 
number of deaths due to heart 
disceases is also given in the state-
·ment. 
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Training in Cardiology 

658. Shri Chandrabhan Singh: Will 
the Minister of Health be pleased to 
state the facilities available in this 
country for (i) specific training in 
Cardiology and (ii) specific treatment 
of cases of cardia-vascular diseases? 

The Minister of Health (Dr. Sushila 
Nayar): In most Medical Colleges and 
Post-graduate Teaching Hospitals, 
there is provision for training in Car-
diology and treatment of cardio-vas-
cular diseases. 

The more developed centres are: 

(i) Christian Medical 
Vellore. 

College. 



Written Answers FEBRUARY 27, 1964 Written Answers 

(ii) General Hospital, Madras. 

(iii) All India Institute of Medical 
Sciences, New Delhi. 

(iv) Maulana Azad Medical Col-
lege, New Delhi. 

(v) Post Graduate Medical Educa-
tion and Research Institute, 
Chandigarh. 

(vi) Medical Colleges, Bombay. 

(vii) Medical Colleges, Calcutta. 

There is also a proposal to start a 
Hospital in Delhi specially for Cardio-
logy in memory of the Late Shri Raft 
Ahmed Kidwai. 

Premium Prise Bonds 

659 {Shri Bibhuti Mishra: 
• Shrl Maheswar Naik: 

Will the Minister of FlDance be 
pleased to state the total sale of the 
Premium Prize Bonds till the 31st 
December, 1963? 

The MinIster of FiDanee (Sbri T. T. 
Krlshnamachari): Rs. 5.75 crores, ap-
proximately. I 

Electric aDd Water Dues from M.Ps. 

(Shri p. C. Borooah: 
660. ~ Shri Dhaon: 

L Shri Bish.anchander Seth: 

Will the Minister of Health be 
pleased to state: 

(a) the present position of the 
arrears on account of 'electric and 
watel' dues from the Members of 
Parliament to the New Delhi Munici-
pal Committee; 

(b) whether it is a fact that a con-
siderable part of these arrears has 
accrued on account of increase in the 
rates leviable for the amenities pro-
vided for Members' flats and bunga-
lows with retrospectiVe effect; 

(c) whether NDMC have approach-
ed Go .... ernment for their advice on 
steps to recover these arrears; 'and 

(d) if so, Government's advice in 
this regard? 

The Minister of Health (Dr Susbila 
Nayar): (a) Rs. 8560.68 and 
Rs. 3723.83 are the arrears outstanding 
against the present and ex-MPs res-
pectively, for the period from Janu-
ary 1959 to December 1963. 

(b) No, Sir. 

(cl and (d). The NDMC suggested 
to the Lok Sabha and Rajya Sabha 
Secretariats to deduct electric and 
water charges from the salaries and 
allowances of M.Ps. This suggestion 
was not accepted by them. The 
Committee has, therefore, no alterna-
tive to the decision they have taken 
to disconnect supplies to recover dues. 
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